
 4365  JYAISTHA 22,  1009  (SAKA)  Ruling re  Non-  4366
 supply of  CBI  report  to

 Oriesa  Govt.
 12.14  hrs.  accordance with  the  provi-

 tory
 immediate  legislation  by  the  Pass-
 parts  Ordinance,  1987,  under  rule  71
 (1)  of  the  Rules  of  Procedure  and
 Conduct  of  Business  in  Lok  Sabha.
 [Placed  on  the  Table,  See  No.  LT-
 399/67).

 cals  and  Social  Welfare  on  the  Ist
 June,  1967,  while  answering supple-
 mentaries  on  Starred  Questions
 Nos.  211  and  212,  a  copy  each  of  the
 following  Agreement  Contracts  en-
 tered  into  by  the  Indian  Refineries
 Limited  (now  Indian  Oil  Corporation
 Limited)  in  connection with  construc-
 tion  of  Haldia-Barauni-Kanpur  pipe-

 line:—  Neh
 (1)  Agreement with  SNAM  Pro-

 getti,
 (2)  Contract  with  SNAM  Saipem,
 (3)  Contract  with  Bechtel  Asian

 Corporation  Limited,
 (4)  Contract with  Bechtel  Inter-

 mationa)]  Corporation,
 (5)  Contract with  Bechtel  Inter-

 nationgl  Limited
 (Placed  in  Library,

 000/67.)
 See  No.  LT-

 MESSAGE FROM  RAJYA  SABHA
 Secretary: Sir,  1  have  to  report  the

 following message  received  from  the
 Secretary of  Rajya  Sabha:—

 Secretary: Sir,  I  lay  on  the  Table  of
 Passports Bill,  1967,  as

 12.16  bra.

 Home  Minister  hed  made  a  statement

 available to  the  Orissa  Government
 the  CBI  report  on  Shrj  Biju  Patnaik,
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